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R D ER 

On cnsent of both the parties, the application for conlona-
tion of ielay staken up to-'ay as,  on Day's list for hearing and. 
Iissa1.Atrnitte1y, the petitioners filed the Origi4 AprIicati.n 
no.543 of 1994 befare this Tribun1 which was disposed of on 12.7.9b 
by which the petitioners are given liberty to file seraTte avplicati.n 
.n their pr4yer for grant of yorowiotiDn to the post of Q.S.Gr.I on the 
.basis'af restructuring of cadre sithjèct to the' liitati.n.Thereafter,th 
petitioners  filed the instant application on 12.8696 stating therein 
that the ap1cati•n was within time, but, p,&rsuance.4t our order 
dated 11.12.97,the petitioners :flled the instant application for cnd.-
hation of delay.n 30.12.97 adniittin that there has been a delay of 
one year and 37 days in filing the instant Original Application.t is 
submitted byMr.De,ld.cwunsel,that'due to wrong instructions of the 
petitiêner's .Advocate,the Original Arplication  culdn,t be filed with 
tirne.After hearing the ld.ceunsel appearing for both the parties,we 
allow this application and csnd.ne the delay. The instant M.A.n&.'Q2 
of 1997 is accoring1y diseseá of. 	 - 

After hearing the ld.cunsel ae aring for the petitioners and 
after going through the mateia on recr, we arnit th.s aç1ica-
ti,n for adjticatien. fteply tSbe put in wjthji 4,weeks and rejoin-
er , if iny1within 3 weeks. thereafter. Let the-application b 


